
Csntral Adrninistrativs Tribunal i Principal Bsnch
New Delhi

O.Ai No.1651/2002

New Delhi this the ISth day of July, 2002
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Hon'ble Mr.Shanker Raju, Meniber (J)
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Mr. Shanker Ra.iu. Mernber (J)

We have heard learned counsel for the parties.

2. Grievance ot the applicant, who is workinQ

as InspecTiOr in Csnijral Excise, is that he has been

depressed in "Che draft seniority list of Inspectors 1n
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L.
SafTiS h oM yet to be replied by the respondents. It is

further subrnitted that this depressed seniority in the

draft seniority list, in a particular manner, will
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to til© P©ply and at th© OUt 3©t, ti© 3tat©Q that IT th©

rsprsssntaLr 1 ons ot ths applicant ars psnding "with ths

rsspondsnXrS agains'c ths draTt ssmonty list, ths sanis

will havs to bs considsrsd as psr ths sx1sting rulss

and instruction.

riaving rsgard to hs T acts and

c1rcumsLancss ot ths cass and in ths incsrssL ot

justice, we find It approprlats at this stage to direct

the respondents to consiosr the aforesaid

representations of the applicant regarding his

seniority and pass a reasoned and speaking order In

accordance with law, rules and instructions on che

subject within a period of two weeks Trom the date of

receipt of a copy of this order. We do so accordingly.

It Is not disputed that the foresald seniority list is

only at the stage of draft and is yet to be finalised,
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applicant is disposed of.

d. The present OA is dlsposeo of In the

aToresaid ternis. No costs,

(  Shanker Raju )
Mernbsr (J)

( M.P. 31ngh )
Msffibe r (A)
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